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UERSUa

1. Delhi Administration
through Chief Secretary
Delhi Administration
5, Shamnath fOarg
DELHI

2. Commissioner of Police
I. P. Estate
Wtl. DELHI

3. D.C. P» Prov &• Lines
DELHI

By Adv/ocate : Shri 0. N. Trishal

Appl ican t

Respondents

ORDER

(OraTT"

Shri A, U. Haridasan,3)

The applicant, Shri Gajraj Singh is a

Constsble(l'̂ ounted) in Delhi Police. His mare 'Noori'

yas found: ^laming on 16.9.87 when checked by Assistant

Comrrdssionor cf PcUoe/Lines uho directed

Noorie to hospital for treatment. Noorie was admittsd

to hospital on 17.9,67 and uas discharged after the

treatment on 5.10.87. During the ^aid period, on

26,9,87, nailing and shoeing uere dons to the mare.

Though the mare yas discharged from hospital on 5,10,87,-
it became seriously nj mth effect from 7,10,67 and
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W88 again admitted to hospital on 8.10.87. Eventually,

the mare died on 10.10.87 and the post-mortem report

revealed that the death uas due to Tetanus, In the

preliminary enquiry, the enquiry authority held that the

deterioration oF the condition of the mare was owing

to the negligence of the applicant who Was riding the

mare. A regular departmental enquiry uas held and the

disciplinary authority, on the basis of the findings

of the enquiry authority, vide order dated 29.6.86

awarded to the applicant a punishment of forfeiture

of five years' approved service permanently entailing
I

reduction in his pay from Rs.990/- per month to fe.95G/-

per month with immediate effect. He also ordered that

his suspension period from 2,11.87 to 20.12.87 to be

treated as period not spent on duty. Aggrieved by this

order, the applicant appealed to the appellate authority,

and the Additional Commissioner of Police vide his order

dated 15.11.66, after discussion of t he various gromds

raised by the applicant, upheld the finding of the

disciplinary authority, and taking a lenient xiei., rauisad
the punishment as forfeiture of five years aaruice for a

period of four years. Tha applicant preferred a revision

petition to the Commissioner of Police, Delhi who

rejected the same vide order dated 24.2.89. Thereafter,
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he submitted a representation to the Lt. Governor,

Delhi, who vide order dated 10.5.90, reduced

the punishment of forfeiture of five years approved

service for a period of four years to that of forfeiture

of his service of three years for a period of three years,

Dis-satisfied uith the above order, the applicant has

filed this OA parying for the following reliefs

" 1) Order dated 25.7,68 may be set-aside.

2) The period of suspension may be treated as
spent on duty from 2.11.87 to 21.12.87.

3) That any adverse remarks may be expunge from
records of service,

4) That any other relief which this Hon'ble Court

think fit .jjnder"the circumstances.

5) Hny other relief or reliefs which the court
may deem fit and proper be passed,"

sought to
2. The respondents /. justify the award of punishment

to the applicant and contended that the applicant is

not entitled to any relief as prayed,

3. Lie have carefully considered the facts and

circumstances brought out in the proceedings and relevant

documents- and heard Shri Duli Chand, counsel for the

applicant and Shri 0. N, Trishal, counsel for the

respondents. Ue have also gone through the evidence

recorded at the enquiry as also proceedings of the

enquiry,

4, The learned counsel for the applicant argues that

shoeing of the mare could;,not .be, a cause for .Tetanus as
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Tetanus is a disease which can affect any living

being even on account of a pin-prick. In the
1

= -i-ho finriinn that the death of the marecircumstances the r inqing

occurred ouing to the negligence on the part of the

applicant has no legitimate basis and, therefore,

according to the counsel, it calls for judicial

intervention.

5^ Ue have gone through the file relating to

the enquiry. There is dependable evidence especially

of the doctor uho treated Noorie that the mare was

not having Tetanus when it uas earlier under

treatment and that the infection could have occurred

during nailing and shoeing uhich uere dona uhile the

animal yas not uell without taking proper medical

advice. This has lead to the death of the animal.

The finding that the negligence o.f" the applicant in

not taking the animal for treatment at the appropriate

time and also in nailing and shoeing without taking

proper medical advice has caused the deterioration of

its health and eventual death was entered

cogent evidence. Hence, we are not able to agree with

the argunent of the learned counsel for the applicant,

the finding that the applicant is guilty,is perverse.

6, The applicant has prayed to set aside the order
dated 29.7.68. But this order has been modified by

the appellate authority by reducing the punishment

of forfeiture of five years' approved service to that
of four years and on his subsequent representation to

y
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the Lt. Gouernor, the punishment of forfeiture of

four years' approved service was'teduced to forfeiture,

of his service iif three years' for a period of three years.

In the circumstances, this prayer of the applicant cannot

be considered,

7, In the facts and circumstances of the case, ue

do not find any merit in this application, and accordingly

the sam® is dismissed with no order as to costs. ,

(i3>V. Singh) («. f- Harldasan)
Piei^riD'erifl) Member (3)
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